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March 1983 and are continuously courting
arrest.

This has caused much suffering for
nearly six lakhs school children because this
strike has made their education come to
a grinding halt in 1,608 schools.

1 would, therefore. urge upon the
Government to intervene in this very impor-
tant matter, and ensure that the school-going
children of Deihi in the 1,608 schools, hit by
the teachers’ strike and protests, are not
affected and that the teachers are given every
help, understanding and thought so that
they can return to work.

(vi) INDUSTRIALISATION OF MA-
HARAJGANJ CONSTITUENCY
OF GORAKHPUR FOR ITS
PROPER DEVELOPMENT
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(vii) NEED FOR ENQUIRY INTO
CLOSURE OF HALDIA DOCK

SHRI1 SATYAGOPAL MISRA
(Tamluk) : Recently, the Haldia dock was

closed for 9 days between 21.1.1983 and
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29.1.1983, because the lock-gatein the
dock became incoperative owning to heavy
siltation of about six feet.

It is learnt that a French container
ship, MONET which was scheduled to sail
out on January 23 was detained and so two
also other vessels inside the dock, which
were ready to sail out at that time. Three
other collier vessels were waiting at Haldia
anchorage for five days forced signal to enter
the dock. Three other colliers and two gene-
ral cargo ships. booked for Haldia, were
waiting at the Sandheads. All these happened
due to the heavy siltation at the lock-gate of
the Haldia dock, which caused a huge loss
for the port as well as for the country. A
loss of twenty-five ship days and twelve
berth days resulted because of the inopera-
tion of the leck-gate during the said period,

Moreover, it is learnt that there are no
impounding pumps in Haldia dock, which
keep the dock free of silt. The week-long
activities for the repairs of the lock-gates at
Haldia, received a set back when three wor-
kers were injured one of them seriously, dur-
ing the repair work.

In this context, I urge upon the Govern-
ment  to conduct a high power enquiry into
the metter and punish the persons, whose
negligence is responsible for such a deadlock
in the port,

I also request the Government to take
all possible measures so that such indident
does not take place again.

(viii) NEED TO HALT SUPERFAST
TRAIN RUNNING BETWEEN

DELHI AND AHMEDABAD AT
MEHSANA, GUJARAT
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(ix) DEMAND FOR DECLARING
BIRTH ANNIVERSARY OF DR.
AMBEDKAR AS PUBLIC HOLI-
DAY



